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Mr. A. L. Varma counsel for the app%icantt- y

The applicant has filed this CP for the alleged
violation of the order dated 09.01.2004 passed in OA
No.155/2002 whereby this Tribuanl quashed the order of
dismissal from service of the applicant and
. respondents were directed to reinstate the applicant

- M in service and allow all consequentlal benefits. It
: ' Y was further made clear that his reinstatement would be
. | subject to the final outcome of the SLP, which is

X . \é> stated to be pending in the Hon'blefSupreme Court.

g<f 3§7 OC/ Learned counsel for the appficant. argued that
Q \ \’ though he has been reinstated but. he has not baen
’Lg (@ygﬁf given the Dbenefit of seniority, backwages and
' 0 /// promotion on account of his re1nstatement. Thus,

: 41/ - according to the learned counsel for the applicant the
| - order of this Tribunal has not been fully complled
with.

We have heard the - learned :,counsel for the
applicant. We are of the view that the order of this
Tribunal has not been fully complled with and he is
also entitled for backwages and promotlon on account
of his reinstatement will open for him to file
separate OA whereby cla1m1ng0ﬂadmissible benefits

and according to us the CP is qot proper remedy. In
view of these observatlons, the CP,is disposed of at

l - "] this stage. ;
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MEMBER . S MEMBER (J)

1
i
i
A
I

o w4

St

R i e T O e



